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1' 	 CENT!Pt. AD1INISTRATIVL TRIBUNAL 
GUWAHATI BENCH 

- 	 00*0 

No 	 / c 
Applicant(s) 

Respondflt(S) 

for the applicant(s)' 

(cAdvocates for the Respondent(s) 

'Date 	 Or  

'14-10-96 	Learned counsel Mr.B.K.Sharrr 

for the applicant. Learned 
This application is 	 : 	C.G.$.C. Mr.A.K.ChoudhurY for 
fortn and wnht u 	 , 

C. F. of 	
the official - respondents. None fc 

dc?ot i vide 
	:t 	private respondent N0.4. 

No 	 HeardM'r..K.bharma for 

Dated 
.ir J... 	 ämission. Perused the contents - 

• 	
the application and relief sough 

• 	
/ 	1 	 1 Application is admitted. Issue 

notice on the respondents by r&g 

: 
cered post. List for written sta 

merit on 26-11-96. 

Heard Mr.8.K.harma for intE 
relief order. Promotion of respc 

/ dent 1,,',o.4 .11 be subject to thE 

5A---7
o 9-7 ev,  result f thOriginal Applica't 

dryn 

Merr 

P-7 	 im 

PA/ 

26.11.96 	None for the applicant. 

Mr. A.K.Choudhury, Addl. C.G.S 

$ 	' for the respondents. 
1/ 	 1 

	

- 	 Steps have not been taken 

$ applicant is directed to take St 

immediately. 

$ 	 List for order on 18.12.1996. 
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18.12.96 
	

None for the applicant. 

Mr. A.ICChoudhury, Addl. C.G.S.C. for the 

respondents. 

No written statement has been submitted. 

List for written statement and further 
order on 13.1.1997. 
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ik 

None present. Written statement has not been 

submitted. 

List for written statement and further 

orders on 12.2.97. 
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• 	 2.2.97' 	It is reported that the steps have 
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	 been taken. Registry to check, verify an 
-proceed. 

cp. 	 List on 10.3.1997 for further 
adazm- - orders. 
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Me r 	 Vice-Chairman 

10.3.97 	 Let the case be listed on 22.4.1997 for 
hearing. 

.c 	 -L-eø 	pJ 
trd 

4) 	4 OQJ 	 Vt 9  
h-& 

OW 
i 3  

Member Vice-Chajrnn 

n 

• 	
L/ 	 • 1 

- 	 Ifl 



I .\  .1.  

22.4. 97 	Let the Case be, listed for 

hearing on 28.5.96 
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Member s 	 Vice—Chairman 

1i 	 28.5.97 	 Mr A.K. Choudhury, learned Addi. 

7  &t3 	S 	 C.G.S.C. prays for a short adjournment to 

receive further instructions. The learned counsel ) 'k 	
for the applicant has no objection. Prayer 

allowed. 

List the case for hearing on 25.6.97. 
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25-6-97 In view of the order passed in 

MP.NO.189/97 the written statement is 

accepted. i,earned counsel for the partiee 

subm.tt that the case is otherwise ready 

for iering* 

et this case be listed for hearing 

on 13-8-97. 
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Case is ready for hearing. 

List for hearing on 2.1.1998. 

Merner 	 Vice—ChairTflafl 
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Misc. Petition 

application is 
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of the order passed in 

No.15/98 the original 

restored to file. List 

)fl 15.6.98. 
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Vice-Chairman 
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2-1-98 	There is no representation 

on behalf of the applicant. Case 

is dismissed for default. 
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Member 	 Vice—Chairman 

im 

28.7.98 	On the • prayer of Mr A.K. 

Choudhury, learned Addi. C.G.S.C., the 

case is adjourned till 30.7.98. 

4- 
Member 	 Vice-Chairman 

n km 

30.7.98 	' On the prayer of Mr A.K. 

choudhury, learned Addi. C.G.S.C., 

the case is adjourned till 4.8.98. 

Member 	 Vice-Chairman 

nkm 

-4--f----- A 

04 



-I 

- 	 - 

0.A.No.170/96 

	

• 	: Al e 

	

• 	 d' 	 •,.. 	.. 

	

7.8.98 	 Mr A.K. Choudhury, learned Addi. 

C.G.S.C. is unb1e to attend court today 

due to his indisposition. I1r S. All, 

learned Sr. C.G.S.C., prays-for a short 

adjournment ' .on- his behalf. Mr B.K. 

Sharma, learned counsel for the 

applicant has no objection. List it on 

14.8.98. 

Member 	 Vice-C airman 

nkm 

J --w 

(0 

Heard both the counsel for the 
parties. 	Hearing 	concluded. 	Judgement 
reserved. 

Mefnber 	 Vice-chairman 

Judgment and order pronounced in open 

Court, kept in separate sheets. Application 

is dismissed. No order as to costs. 
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O.A.No. 170/ of 1996 

- 	 26-2-1999. 
DAT OF 

.,Shri Bipul Ranjan Nath 
(PETITIonER(s) 

M].BeK.'Sharma, Mr.S.arma 

PETiTIOflR(5) 

VLRSUS 

Union of India & Ors 
RESPONU1NT (s) 

Mr.A.K.Choudhury, 'kidl.C.G.S.C. ADVOCATE FOR THE 
RESPONDENTS,, 

TH 	HON 1 2LE 	MR. JUSTICE D.N.BARUAH*VICE-CHAIR1qAN  

TFI1 .;HON'BLE 	MR.G.L.SANGLYINE,ADMINISTRATI\TE MEMBER 

Whether Reporters of local papers may be allowed to 
see the Judgnicnt? 

To be referred to the Reporter or not 7 
3., 	iether their Lordships wish to see the fair copy 

of the judgment ? 

4. 	Whether the Judgment is to be circulated to the ether 
Benches ? 

Judgi-aent delivered by Hon'ble ADMINISTRATZVE MEMBER. 

L_- 
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• 	 CENTRAL ADMINISTRATIVE. TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 170 of 1996 

bate of Order: This the 6tIVay of February, 1999 

HON'BLE MR.JUSTICE D.N.BARUAH,VICE -CHAIRMAN  
HON'BLE MR*G*LosANGLYINE,ADMIN.ISTRATIVE MEMBER 

• 	• 	 Shri Bip..t]. Ranjan Nath 
• 5tenographer Grade I 
Attached to H.Q. Inspector General 
Assam flicEles (North) 
c/o 99 A.P.O. 	 ... Applicant 

3dvocate Mr.B.K. Sharma, Mr.S. 5arrna 

The Union of India 
• representedby Secretary(Home) 
Ministry of Home f fairs, 
Government of India, 
New Delhi, 

The Director General, 
Assam Rifles, 5hillong-793011 

The Inspector General, 
• 	 H.Q.InspectOr General 

Assam Rifles(North) 
• 	c/o 99A.P.0 

.4. Shri Subrata Das 
Stenographer Grade I 
do. Director General, 
Assam Rifles, 
Shillong-7 93011 	 • Respondents. 

By Advocate Mr.A,K.Choudhury, Addl.C.G.S.C. 

ORDER. 

SANGLYINE ,MEMBER(A): 

The applicant is a Stenographer Grade I 

attached to Headquarters Inspector General of 

Assam Rifles(NOrth)at the. time 	this O.A. was 

submitted. 	 • 

• 	2. 	On 27-10-1975 the Major DDA & QMC acting for 

Depu.y Inspector General in Headquarters Mizoram 

Range, Assam Rifles appointed the applicant tnpora-

rily as stenographer Grade III in an existing 

vacancy in the office of the Headquarters with effect 

• 	 contd/- 
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from 3-10-1975 (FN). It has been stated. in the appointment 

letter dated 27-10-75 however that formal letter of 

appointment will be issued by the Inspector General of 

Assarn Rifles, Shillong. The applicant had joined the 

post on 3-10-1975, that is, before the date the appoint-

ment letter was issued by the Major. Aft er that he appeared 

before the election Board and on 30-10-78 he was appoin-
ted by Lt.Coi.AIGAR(AQ) acting for Inspector General of 

Assam Rifles, Shillong with effect from 8-12-1977(forerioon) 

This appointment was purely tnporary. According to the 

applicant the Deputy Inspector Gener al of Assam Rifles 

Mizoram Range took up the case for regularisation of the 

service of the applicant for the period from 3-10-1975 

to 7-12-1977 so that this period should count for his 

seniority in his service. The Headquarters Inspector 

General of Assam Rifles Shillong rejected the proposal 

on 28-3-1979 on the ground that the service during the 

period was only on adhoc basis .and it was not possible 

to absorb the applicant in the regular service without 

passing the required speed test. He also clarified that 

the applicant was absorbed in the regular post of.Steno-

grapher Grade III with effect from 8-12-77 only after 

he qualified the required speed test.Thereafter the 

applicant was promoted to Stenographer Grade-Il:. with 

effect from 2-5-1980. On 10-7-1982 the Deputy Inspector 

General Assam. Rifles, Mizoram Range revived the question 

of treating the period of service of applicant from 

3-'10-75 to 7-12-77 as regular service for the purpose 

of seniority and Pensionary benefit of the applicant, 

The Apex Headquarters at Shillong again.rejected the 

proposal on 8-10-1982. stating that regarding seniority 

the period of service from 7-12-1977, being the date of 

his passing the speed test only can be counted for 

contd/... 



0 

- 	 - 

• 
..' 	-3- 

for.seniority. However, the period from 3-10-7,5- to 

• .. 7-1277 will count toa'rds pensionary benefits only. 

10. posts, of Stenographer'of Assam Rifles in Grad. II 

were upgraded to Stenographer Grade:Ion 27-12-1993. The 

applicant was promoted alongwith others to Grade I on 

• 27-j2-1993. He was however placed blow respondent No.4, 

Sij Subrata Dab, in the order dated 27-1293. Iri t'he 

gradation list of Stenographer Grade I, Annexure VIII 

alsothe applicant 	as shown below the respondentlo 

who was appointed as Stenographer Grade III on30-3-76. 

T'he.applicant submitted x-epres-entation against the 

-placnent and claimed that his seniority should count 

from the date of his first appointm'nt, namely, 3-10--i97-5 / 

On 24-5--96 the Inspector General Assam Rifles(North)- • 

forwarded the x1epresentation of the applicant s  and recommn- 

ded his case. The Apex Headquarters rejected the prayer' 

and the recommendation vide unclassified Message A-2968, 

Annexure 10 to the Original Application. Thereafter the 

apiicant submitted this application in which 1e--has 

made the followIng payers  

"(a) 	To set aside and quash the impugned 
orders dated .8-10-82(Annexure VI), dated 
27-12-93 (Annexure  VII) and Signal 
dated- 24-6-96 (Annexu're-x),', 	-' 

To'direct the respondents to córrect the 
• ' 	 gradation/seniority list showing the' 	:- 

applicant a's senior to Respondent No.4. 

To grant all consequential benefits, 

Any other relief or reliefs to whith the 
• 	applicant is 1egally entitled mdr the 

- 

fact-s and circumstances of the case,!- -- 

The respondents have submitted, written statement and 
. 

.contested the Original Application,  
3. 	The issue here is whether the aforesaid period  

of sex-vice of the applicant from 3-1O1975 to 7-12-1977 

ontd/- 
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is countable towards bt. seniority in the grade of 	1 
$terioqrapher Grade III and higher grades thereafter. 

Before we proceed further e note further facts. It i. 

noticed from the case records of the application that 

one Shri P.K.Kar the permanent Stenographer to the Deputy 

Inspector General of Assarn Rifles, Mizoram Range. remained 

absent from duty. The DIG selected the applicant throigh 

local Employment Exchange and appointed him after he 

had interviewed the applicant. He issued the letter 

• 	dated 27-10-75, Annexure 1. From this letter It is clear 

that the competent authority to isue formal appointment 

letter In respect of the appointment of the applicant to 

..the post of .5tenographer.Grade III in the office of the  

DIG was the IGAR(as he was then known), Shillong. The 

IGAR was requested to issue formal appointment letter 

by the DIG. However, no formal appointment letter covering 

tie ervice of the applicant for the priod from 3-10-76 

•to 7-10-77 ever came from him. In reply, the IGAR had on 

17-11-75 Intimated the DIG that the questio,n of Issuing 

formal appointment letter as requested did not arise as the 

appointment ±eferred to was purely on temporary basis.. 

He also directed that the individual,that is the applicant 1  

may be asked to submit application for regular appointment 

so that he can be called for interview and test "by the 

3electlon Board In due course. In compliance thereto the 

applicant submitted an application dated 26-11-75 

requesting IGAR t.o allow him to appear before the 

' election Board for regular appointment.. Consequently, I; 

he was allowed to appear in the test but he failed twice 

on 28-2-76 and 30-6-1976. However, he was successful on 

28-9-1977 'we have heard counsel of both sides. In 

contd/- 
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In the light of the facts narrated hereinabove we are 

of the view that the appointment of the applicant vide 

Annexure I letter dated 27-10-1975 is not according to 

the rules and procedures relevant to recruitment to the 

post and it was made purely as a local arrangement on 

adhoc basis. It is a well settled position of law that 

such service will not count for the purpose of determination 

of the seniority of the holder ofthe post in the grade. 

In this connection, the decisions of the Honable Supre 

Court in Davinder Bhatia and others, Vs. Union of India 

and others and in P.K.Singh Vs.I3ool Chand Chab1ani. and 

others reported in (1998) 5 SCC 262 and (1998) 5 sCC 726 r 

respectively may be referred to. In view of the above, 

we come to the conclusion that the service of the 

applicant as Stenographer Grade III from 3-10-1975 to 

7-10-1977 rendered under the-trength of the appointment 

letter dated 27-10-1975 is not countable for the purpose 

of determination of his senioritr in the grade. As a 

result, the applicant is not entitled to any of the reliefs 

he prays for as above. Accordingly application is 

hereby dismissed. No costs. 

(D.N.BARUAH) 
	

(G .L. SANGLYI] 
VICE-CHAIRMAN 
	

ADM INIST RAT/i MEMBER 

LM 



1J 
I ./.. '. 

- 

. 	THE 

\ 	
•:\. 

V O.A.•NO. / ° OF 1996. 

Application under Section 19 of the Administrative 

Tribunal Act, 1985, 

Shri Bipul Ranjan Nath 	 ... Applicant 

-VERSUS - 

Union of India & others 	 ... Respondents 

I N •D E• X 

SL.N0.X 	DESCRIPTION OF DOCUNTS RELI ON 	PAGE NO. 

1. Application 	 1 to 15 

20 Annexure - I Copy of Appointment letter 
dtd. 27.10.75 16 

3 Annexure -II Copy of order dtd. 30.10.78 17 

4. Annexure-III Copy of order dated 28.3.79 18 

5 • Anne xure- IV Copy of order dtd. 2,o f.80 19 

6. Annexure- V Copy of letter dtd. 10.7.82 20 

7 •  Annexure- VI Copy of reply dtd. 8.10.82 21 
(Impugned order) 

8.. Annexure-VIl Copy of order dtd. 27 .12.93 22 
• (Impugned order) 

9 0  Annexure-.VIII Copy of gradation list 23 

10.. Annexure- IX Porwar4ing letter of IG AR (North) 
dtd. 24 

11. Annexure - X Copy o~Signal  dat9d Z46.96 	/ 2 

For use in Tribunal's office 

Date of filing 2/- 	-.. 

Date of receipt by post  
Registration No. .9 /'V 

Signature of rApplicant 

Signature for 
Registrar. 

"\ 

AL ADMINISTRATIVE TRIBUNAL 

I BENCH : GUWAHPTI. 
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IN THE CEIRAL ADMINISTRATIVE TRIBUNAL 

GAUFIATI BENCH : GUt(AHATI 

O.A.NO. 	OF 1996 

Shri Bipul, Ranjan Nath, 

Son of Late Darnodar Chandra Nath, 
• 

	

	 Resident of Satsanga Ashram Road, 

Slichar, P.O. Silchar-788 007, 

Cachar. 	 - 

At present Stenographer Grade I 

Attached to H.Q. Inspector General 

Assam Rifles (North), 

C/O 99 A.P.O. 

--- APPLICANT 

-VERSUS- 

1. The Union of India 

represented .by  Secretary (Home), 

Ministry of Iiorne Affairs, 

Government of ]ndia, 

New Delhi. 

• 	2. The Director General, 

Assam Rifles, Shillong - 793 Oil. 

3, The Inspector General, 

H.Q. Inspector General 

Assam Rifles (North), 

.C/O 99 A.P.O. 

contd...... 
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4 Shri Subrata Das, 	 / 

Stenographer Grade-I, 

c/a Director General, 
issam.Rif1es, * 

Shillong - 793 011.' 

	

I 	 S 	
RESPONDENTS 

PRTICUL1RS OF ORDERS AGAINST WHICH THE 

• APPLICATION IS MADE : 

• ( 1) Order No /V-R/2-70 dated 8th Ocber, 1982 

issued by Major, JAD(A) for Asstt. Director 

(Adrnn.) 

	

(Annexure - VI) 	
S 

( ii) Order No. A/I-A/10-Vol IV dated Shillong, 

the 27th 0ec93 showing the Respondent No. 4 

senior to the applicant in the order of 

promotion and connected seniority list 

• thereof. 	S  

(Annexure- VII) 

I 	
I 

 AND- - 

Order dated 24th June, 1996 passed by the 

Director General, •ssam Rifles rejecting the 

representation of the applicant for seniority 

S 	 S 	 (Annexure - :x) 

jURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter 

	

of the order against whic1 the applicant wants 	S 

rdressal is within the 'jurisdiction of the Tribunal. 

• 	 S 	 contd..... 
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3 0  LIMITATI0 : 

The applicant further declares that the application 

is within the limitation period prescribed under Section 

21 of the Administrative Tribunals Act, 1985. 

4. FACTS OF TFE CASE ': 

(a) That he applicant begs to state that the 

applicant passed the. Pre-University (Arts) examina-

tion in the year. 1975 from'theGauhati University and 

simultaeous1y also obtained Diploma in Stenography 

Typewriting.. Because of poor economic condition, the 

applicant could not prosecute his higher studies and 

got his name registered with the local Employment 

Exchane in order to get a job to earn livelihood f or 

himself as well as his family rneiers. 

b) The applicant further begs to state that in 

the year 197.5 pursuant to a requisition from the 

Assarn Rifles, for recruitment of stenographer Grade-Ill, 

his name was forwarded by the Employment Exchange along 

with other ancUdates. He was then called for test and 

interview in which he accordingly appeared. After being 

interviewed by the duly constituted selection comrittee, 

he was selected for appointment as Grade-Ill Stenogra-

pher in an. existing vacancy and accordingly he was 

appointed as Grade-Ill Stenographer in the scale of 

pay of Rs.330_10_380-.EB-.12-500-EB-15-560 P.M. plus 

other allowances as admissible vide appointment 

order. . . . . 
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- order No. W1-01/75/2246-47 dated 27th October, 1975. 

It was stated in the appointment letter that the 

• 	 formal 'letter will be issued by the Inspector General, 

Assam Rifles, hillong and the appointment will be 

governed by all terms and conditions• applicable to such 

'categories in Jssam Rifles. It may be pertinent to 

• 	 mention here that though the said appointment letter 

was a provisional one, It was issued on approval from 

the Head Quarters, Inspector General, Assam Rifles, 

Shillong.  

A copy of the said appointment letter dated 

27.10.75 is annexed hereto and marked a 

1IEXtJRE-I. 

(c) That the applicant begs to state that the 

applicant though joined, in the post on 3.10.75 and 

had been continuously working with sincerity and to 

the satisfaction of all conderned, he was directed 

by the then Inspector General, Assam Rifles, Shillong 

to appear' again before the Selection Board for regula-

risation of his services,, though initially he was 

• 	interviewed by the duly constituted Selection Corarni- 

ttee. He again appeared before the Selection Board 

• 	in compliance with the I.G. A.R.'s direction. But, 

curiously enough even after his appearance before the 

Selection Board, he was again shown to be appointed 

• 	 . 	temporarily in the seine scale of pay as Grade-Ill 

Stenographer.Vide order No. /V-R/2-70/64 dated 

30.10.78 purportedly with effect from 8.12.77 though 

he....-.. 
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he had been cnt1nuously working in the same post 

since 3 • 10,75 and had been getti?ig his annual increments 

regularly in each year. 

A copy of the said order dated 30110.78 is 

annexed hereto and marked as ANNEXIJRE -.11. 

• 	 (d) That the, applicant begs to state that thereafter 

• 

	

	 in the aforesaid cirurnstancs the thenDeputy Inspector 

General of Assazn Rifles, Mizoram Range took up the case 

of the applicant with the Head uarters, Inspector 

General of Assam Rifles,_Shillong and referring to the 

aforesaid order of appointment dated 30.10,78requesed 

the Head Quarters, Inspector General of Assam Rifles, 

Shillong to review the aforesaid order of'appointment 

and to regularise the service of the applicant from 

3 • 10175 so that he may not be deprived of the benefit 

of more than two years seniority in service. But the 

respondent No, 2 denied to review the same on the 

ground that prior to the passing of required test s  the 

said period cannot be allowed to be counted towards 

service seniority, but allowed the same to be counted 

towards pensionary benefit only. 

A copy of the said order dated 28.3.79 is 

annexed hereto and marked as ANNEXURE -III. 

(e) That the applicant begs to state that thereafter, 

• 
the applicant was promoted to the post of Oracle-Il 

A- 	 Stenographer along with two others. including respondent 

No. 4...... 
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No. 41n the scale of pay of Rs.425-15-500-EB-15-560-

20-700/- per month with effect from 2.5.1980 vide 

D.G. A.R.order'No. /1-A/10/66 dated 2.5.80 wherein 

the name of the applicant was shown at Sri. No. 1 and 

respondent No. 4 at.Srl. No. 3 from which it is apparent 

that the'appiicant had been treated as senior to 

N 	respondent. No. 4 for all purposes as the Respondent 

No. 4 joined in servIce on 30.3.76 and the applicant 

joined on 3.10.75. 

A copy of the said order is annexed hereto 

as ANNEXUTE -IV. 

(f) That the applicant begs to state that there'after 

the Dy. Comdt. DA, QMG. also wrote to the Director 

General, Assam Rifles, shillong vide his letter dated 

- 10.1.82 statiiig the fact of applicant 's appointment 

• 	against an-existing vacancy and continuity in service 

without any break since 3.10.75 and for the aforesaid 

reason his service is reauired to be regularised with 

effect from 3.10.75, but the same was also turned dwn 

by the Respondent No. •2 purportedly to favour Respondent 

No.. 

• 	A copy of the letter dated 10.7.82 and reply 

dated 8.10.82 are annexed hereto and marked 

as ANNEXJRES -V & VI respectively. 
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/ 

(g) That the applicant respectfully begs to 

state that thereafter by order dated 27.12.93 under 

NO. /1-A/1O-voi IV issued by the Asstt. Director (A), 

Assarn Rifles, the appJicant along with others includ-

irig Respondent No. 4 was promoted to the post of 

Grade-I Stenographer in the pay scale of Rs.1640-60-

2600-EB-75-2900 per month plus other allowances, with 

effect from 9.12.9.3 in which the name of Respondent 

No. 4 appeared at Si • No. (C) and the name of the 

applicant at Si. No. (d) from which it appears that 

the applIcant for the first time has been made junior 

to respondent No. 4. 

A copy of the said order of promotion dated 27.12.93' 

is annexd hereto and marked as ANNEXURE -VII. 

(h) That the applicant begs to state that there-

after though the applicant had been repeatedly subrni-

tting representation to the respondents for counting 

his services with effect from 3.10.75 towards seniority 

and other consequential service benefits, nothing had 

been heard from the respondents in this regard and 

to the knowledge of the applicant noseniority/ 

gradation list whatsoever was ever published or 

circulated by the respondent aUthority and the 

applicant was waiting for the same to submit,his 

objection to such list if so necessitated. But till 

before 15.4.96 no such seniority/gradation list 

provisional or otherwise was published/circulated or 

made..... 
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made available to the applicant. It is only on 15.4.96, 

the applicant happened to come across a gradation list 

of Stenographers Grade-I of Assarn Rifles, though no such 

list was officially communicated to the applicant, 

wherein he' found his name below respondent No. 4. But, 

in fact, the Respondent No. 4 is junior to him in all 

respects having joined in service after about 6 (six) 

months of the joining of the applicant in the same 

grade and. pay. 

Acopy of the Said gradation list is enclosed 

herewith and marked as ANNEXURE -VIl. 

/ 	Ci) That the applicant further begs to state that 

immediately thereafter, the applicant filed represen-

tation/objection which was duly recommended and for'qar-

ded by the Inspector General, Assam Rifles (North) 

stating that the grievance of the applicant is genuine 

and deserves favourable consideration. But the respon-

dent No. 2 rejected the representatiOn of the applicant 

vlde his Signal dated 24th June, 1996 denying the 

lawful And bona fide claim of the applicant. 

A copy of the forwarding letter of the I.G.A.R. 

(North) dated 245.96 and Signal dated 24.6.96 

rejecting the appeal/representation of the 

applicant are annexed hereto and marked as 

AN!iEXURES-IX and X respectively. 

. 	/ 



4 	 -9- 

(j) That the applicant resp?ctfully begs to state 

that a higher post of Private Secretary is likely to 

fall vacant soon and in such circumstances as and when 

such pot of Private Secretary or other sImilar post 

falling vacant and if such post is fIlled up on the 

basis of the present seniority of the Stenographers 

Grade-I, the case of the applicant may not be considered 

for such promotion and in such event the applIcant will 

suffer i.rreparle loss and injury. Hence, it is pre-

eminently a fit case wherein this Hon'ble Tribunal 

would be pleased to pass an interim ofder protecting 

the rIghts of the applicant. The balance of convenience 

is also in favour of the applicant. 

5. GROUNDS;  FOR RELIEF WITH LEGAL PROVISION : 

/ 

( I) 	FOR THAT the respondent authorities have 

committed grave error in law as well as in facts 

in passing of the impugned order and in no 

treating the continuous service of the applicant 

- 	against reqular vacancies towards seniority. 

( ii) 	FOR THAT the respondent authorities have 

committed manIfest error in law in denying the 

- right of-the applicant In service seniority in 

• not counting the total length of continuous 

service of the applicant towards seniority from 

AL
the date of his joining in service i.e. from 

3.10.75. 	 - 
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(III) 	FOR THAT the respondent authorities have 

discriminated the petitioner in showing him 

junior to respondent No. 4 who,in fact, join.ed 

in service about 6 (six) months after joining 

of the applicant i.e. on 30.3.76, in violation 

of ?rticles 14 and 16 of the Constitution and, 

as such, the impugned orders are liable to be 

set aside and quashed. 

/ 
( IV) 	FOR THAT the respondent authorities have 

committed grave error in law in not giving an 

opportunity to the applicant to file his obje.-

ctio by-wa"y oE pu)Dlishing a provisional senio-

rity list before publishing the impugned - 

seniority list and, as such, the impugned orders 

and seniority list are liable to be set aside. 

(. v) 	FOR THAT the impugned actions of the respondent 

authorities are arbitrary, unreasonable, unjust 

añd unlawful which affect the rights of a 

Government servant without the authority of 

law and, therefore, the same are liable to be 

set aside and quashed. 

( vi) 	FCR THAT the seniority of a Government servant 

Is liable to be counted on the basis of total 

length of continuous service including temporary 

& 
	

service, if any, in the absence of any specific 

rule..... 
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RI 

(vii) 

rule to the contrary and, therefore, the 

respondent authorities in not doing the same 

violated the established procedure of law and, 

hence, the Impugned' orders are liable to be 

set aside. 	* 

FOR THAT the respondent authorities have passed 

the impugned orders without applying its mind 

to the relevant facts and, as such, the same 

are vitiated by non-applicatIon of mind and 

are lIable to be set aside. 

(VIII) 

( ix) 

f2 

FOR WT the impugned orders in fixing the 

seniority of the applicant is made mala fide 

in order to show favouratiSn to respondent No.4 

and, as such, the same are liable tobe set 

aside. 

IOR THAT the initial appointment of the appli-. 

d"ant being a regular one against an existing 

vacancy duly selected by a Selection Committee - 

and with due approval of the respondent autho-

rity, respondent authorities are liable to be 

directed to count the entire service period of 

the applicant from the date of his joining on 

3.10.75 towards fixation of his seniority and 

other consequential service benefits. 
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• 	 ( x) 	FOR THAT the impugned signal dated 24.6.96 

being non-speaking one, is not sustainable in 

the eye of law and liable to be set aside and 

• 

	

	 quashed. A cherished right of seniority cannot 

be taken away or jeopardised in such a whimsical 

- 	manner without any application of mind. 

• 	 S 	( XI) 	FOR THAT in any view of the matter the impugned 

actions of the respondent authorities being 

• 

	

	arbitary arid illegal are liable to be set aside 

and quashed. 

DETAILS OF RJ4E1DIES EXHAUSTED : 

The applicant declares that he has availed of 

all the reitdies available to him under the relevant 

service rules. 

MATTERS NOT PREVIOUSLY FIT 	PENDING WITH ANY 

OTHER COURT : 

The applicant further declares that he had not 

previously filed any application, writ petition or 

suit rega±'ding the matter in respect of which this 

application has been made before any Court or any 

other authority or any other Bench of the Tribunal. 

nor any such applIcation, wrt petition or suit is 

pending before any of them. 

55 

44 

f, 



- :-.. 	- .*• V _V 	 .V• •V 

_13. 

8. RELIEF SOUG}ff : 

In view of the facts nntioned in paragraph 4 

above, the applicant prays for the following relief -: 

• (a) To set aside Sand quash the impugned 

V 

	

	orders dated 8.10.82 (Annexure-VI), dated 

27,12.93 (Arinexure...VII) and Siqnal dated 

24.6.96 (Annexure-X). 	V 

To direct the respondents to correct 
V 

the gradation/seniority list showing the 

• 	 applicant as senior to Respondent No. 4. 

To grant all consequential benefits. 

Any other relief or reliefs to which 

the applicant is legally entitled under the 

facts and circumstances of the case. 

9. INTERIM ORDER, ,
IF . ANY, AD FOR : 

Pending the final decision of the application, 

the applicant seeks the following interim relief : 

Pending disposal of the application an interim 

order may be passed directing the respondents' 

not to give any promotion to Respondent No.4 

• 

	

	 without. first considering the case of the 

applicant. 

-V  - 
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pA1TGAs—oy-3ANIcDRApT/pOsTAL ORDER F ILED 

IN RESPECT OF THE APPLICATION FEE : 

oc4t' CYcIl'V 	 3 O' W-$ 

LIST OF ENCLOSURES $ 

As stated in the index. 

Verification.. 
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VERIFICATION 

I, Shri Bipu.t Ranj an Nath, Son of Late Damodar 

Chandra Nath, agea about 	years, woriUng as 

Stenographer Grade-I in the office of the H.Q. Inspector 

General of Assam Rifles, C/C) 99 AJ.O., resident of 

Satsanga Ashram Road, Silchar, P.O. Silchar-788 007, 

do hereby verify that the contents of paragraphs I ,4' I--" 

to C 4 1/ are true to my personal icnowledge and that 

of paragraphs $ 1e- )( 	are believed to be true 

on legal advice and that I have not suppressed any 

material fact. 

Date: 

Place : 
 

Signature of the Applicant. 
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H : 

Ileadqtarters 
t&Lzoram Range Assam Rifle3 

if I C/o 	99 

F' A/101/75/2216-41 	 27 	O 

S h r i I3ipul Raxijan Nath 
C/o Shri Damodar Chandra Nath 

Arini 	flO3d 
P0 	: 	SILCUAR 	4 

1)1st 	: 	C;char 

PROVISIONM. APPQINTMENT FOR TBE POST OF 
GRADE 111 	$TRNOGI1APIIER 

1 	You 	are 	heby 	appouted 	tern porary 	as 	Stenographer 
• 	Grade 	III 	in 	an 	existin 	vacancy 	of 	this 	fleadquarter$ 	with 

tiff'?c-t 	from 	030cober197L0 	until 	furthtr 	ordr,rs in the 

:i 	(? 	o1 	pity 	ot. 	Rtj . 	 P 	j 
cthor aLlowances as may beadiissible from time to time. 

The 	appointment 	is 	putely 	temporary 	and 	may 	be  
terminatec1 	ce 	month s 	65tke 	from 	eiEher 	side. 	You 	will 
bo 	(3OV(tflcd 	by 	n1l, 	tem* 	'and 	cOnditiOnS 	flPpi3CflbJC 	t) 	:;t)cb 
categories in 	Assarn Rifles. 

"Formal 	 issued appointment 	letter 	will 	be 	 by 	the 
Inspector General of A5sam Rifles, Shilong. 

j Sc3/= (Satyapa). Sfngh) 

DAA&QMG 
For Deputy Inspector 	General 

Copy to 

Iadquartct.. 	 For 	information 	please 
Inspetcr General of Assam Riflos 	with rference to their 
Shillcng 	793 011 (A Braiich) 	Signal No. A 3211 dated 

2 0,t 	75. 	;:•. 
•:;;:-- 1t'. 

iUeU. 1,j  rJ4 

r ' :i 	
r 	• t 	

II 
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MtJ;IIyAIy MA11AN1R1S11)K ASS!M RIFLE8 
H E ADQUART ERS 	GENERAL OF ASSAM RIFLES : SI]ILLON 

* 	4 	* 

() R DER 

No. A/V-R/2-70/64 
5 

Dated Shiflong, the 	30 O&18 

1. 	Sri 	ilipul 	UanJrn Nh 	son 	ci 	Sri 	L)anlo(jar Chandra 	th, 
sram 	Read, 	Silchar-4 is 	hereby 	temporarily appointed'as 

Stncgrapher 	GradE-Ill 	in the 	scale 	of 	pay 	of 	Rs.330-10-.380_E42_ 
5O'-Lfl-I5-5J/: 	por 	icnth plus 	other 	allowances 	as 	admissible dr 
the 	rules 	against 	an 	existing 	vacancy 	of 	HQ 	MIZORMI RANGE 	A,M 
RTFLES with effect frcn 	08 Dec 77 

7. 	Thr 	rdn.trrt 	is purely 	teTnperry 	and 	may hc 	tcrrnthd 
with 	cr1 	mLnth 1 	r.'i' 	from either side. 

3.HP is 	llahe 	tc serve 	anywhere 	in 	Assam 	Meqha.lya. 
/\rn.ch1 	Pt1dcsh. 	iJand. 	Mizcrm 	ctc. 	whc'rpvpr t.arn 	R11 
urn t: 	U(? 	icctd 

Sc3/xi ( D LThfri) 
LtCol 

AICAR (AQ) 
For Inspector General of Assam Rifles 

Hmo No I/VRJ2-70/54(a) 	 Dated ShiUog, Eli? 30 	bct 78 
Copy to :- 

1. 	The Add idcfldj. Acc 3untant General 
(Central and Arnachaj Praciesh) 
Lad, atllettes Bull ding 
ShiJ1cr-:z 	7923 

1. 	TIic Pay anJ cctnts OLice, A'am Rif1e 
Ktnch' 	Tr-- cry Rc.aj 
BLahr,- (Ner Cev Kumar lemorj.aI Hall) 
Shiflccj - 

1 	
1h • 	•':. 	- 	-''..t(3 	..' 	) 	15 

cal 	fir:c-:- 	c'tiice., 
- 

- 	 Cr:..:: 

I 	 . 
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/COPZ' 

I- 

elet d.v386 	 fleadquátter 
Md 2i 	

: 

II 

fV-R/2-70/67 	 28 Mar 79 

a Niarai- ltng 	
1, 

am PtfI 
/0 99 APO 

APPOINTMENT sThNoGRAPfl19 

tefetet1ce yodt l&±et Ro ~ !"JtWA tát:ed 04 Math 79. 

it Ill c1d±ied that $hri 8ipt1 Rthijan 1athi.' . tenp jpe 	•. 
I of your }IQ tMs cn adhcT  basis  troth 03 Oct 75 th b Dec 7?,J 

BUbs9cieh41' on kasaihg the required. speed test 	ke1y 
e aeiect:ed board bn O8 De 77 ghri ipü1 Ranjari Náth hae$n 
sorbed in a tegular post: of Steno Grade Ift with efEect 

DeC 77. 	 4. 

In view of para 2 and 3 above,, it iShot poibto 
eorb h1n in the reiilat aervje from a ,r1or to his pi4ng 
e required speed test: €aken by he dtliy cnstitute 8etøed 

4;. 

Sd-= x-x-x-x-x-x-x-x-x 	
- 

(AKKarPurkaraBtha)  

CGO 
for Asat iiispector General of Assam Rifles (IQ) 

IL 	 4 4 4 
iMr 

.4 it',:-, 	
...: 	 •1 

-, 	 ... 

. 	

- 

•I 41 • 	 . - 

,..i 	 . 	 - 	 .. 	

•: 
-It 	

'.y_• 
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filiARAT  RAR 	GI&111 MANALM 

	

GOVERIilIENT OP INDIA 	MDUSTRY OF. HOME AFAIRS 
MAHAPUDESHAIIAYA ASSAM RIFLES 

	

DIRECTORATE GENERAL 	RIFLES :: 6HILtONG-11 

	

ORDE1 	 S.  

4- 

' 

.No.A/I-A/10/66 	 Dated Shillong, the 02 M4$0 

The undermentibned Stenographer drade-Ill 	are hetty 

temporarily promcted to 84,mMeaphers Grade-Il' in the sçai 

py of Ii 47-1-O0-Kt3t5-56O-2O-7OO/ per month with r'Ifrc.L t.&itn 

02 May 80 	subject to clèaramnce by the 5 f 'Deartfleflta1 PtomQt-Qfl 

Committee:- 	 .. 	 . 	 . 

(i) 	13hrt 131 pUl RAn)an 	th 
Grade-Ill Sten6graphor I  
MRRange 

(u) 	Shri Sukomal Chakrborty 
Grade-lU Steno 	or 
tIP Rangri 

(in) 	Shri Subratá r$aa 
Grade-lU Stenographer  
DGAR . 	

; 

	

I 	 S/= x-x-x-x• 
(Sushil Kumar) 	 . 	. . 
Lt Gen 
D1rt'ctøv Ccneriil iUuU'nu RjUpz 

Memo No.A/I-A/10/66(a) 	 Dated ShbAonji the 05 May 80 

Copy fortarc1ed to :- 

1. 	Pay and Acccunts Office 
Assam Rifles 	 . 
Lsitumkhrah 	 . 

2 	List '?' (;Les8 17 AR 

	

( 	

3 	Est Brarch (lnterr.al) 

II 

:-x-x-x 
0 	 Shaattáçharjee) 

cfto - 	 , 

. 	
, Lor. 	1)ir*ctor 	(nr1 	- 	' -tu RI' i'jt 

- 
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136/Est/A 

'copy' 

WvV I 
Headquarters 
Mizoram Range Assam Rifles 
C/o 99 APO 

10 Jul 82 

!lahariideshalaya Assam Rifles 
Dhecjote Genersi Assam Rifles 
(A Branch) 
Sbi11cg - 793011 

REGULARISATION OF SERVICE. 

Shri Bipul Ranjan Nath, Stenographer of this HQ was 
temporarily appointed as Stenographer Grade-Ill with effect from 
03 Oct 75 against an existing vavancy vide this HQ letter No 
A/I-01/7572246-47 dated 27 Oct 75, with copy to your HQ. 
Subsequentl 	after passing in DPC he was further temporarily 
appointed as Stenographer Grade-Ill with effect from 08 Dec 77 
without any break to his previous service of Stenographer Grade-
III with effect from 03 Oct 75 to 07 Dec 77. 

In view of above, his service as Stenographer Grade-Ill 
with effect from 03 Oct 75 to 07 Dec 77 is now required to 
be regularised and counted towards his present service for 
seniority-cu m -pensionary benefit. 

An early action is requested 1  

Sd/= x-x-x--x-x-x-x 

X  I ," 
(13 S Jaikaria) 
Dy Comdt 
DAA & QMG 
For Commander 

* * * 

t 

(S 

1 	r 	I 	4, 	 .r--• 	"j 

t) 
	

I 

Il 
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9 \ 
Bhárat Sarkar 
Government of India 
Grth Mantralaya 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles 
Directorate General Assam Rifle8 
Shillong - 793011 

08 Oct 82 

ii 
Lj 

16 

/CopYt .  

/ 

A/V-R/2-70 

H ead quarters 
Mizoram Range 
Assam Rifles 
C/o 99 1PO 

* * * 

(S 
(rn 

1" 	;q• 

.4.4 

t 	. 	.. 

Jd( *1 

21 

REGULARISATION OF SERVICE 

Reference your letter No.136/Est/A dated 10 Jul 82 and. 
our letter No.A/V-R/2-70/67 dated 28 Mar 79. 

Service of Shri. Bipul Ranjan Math, Stenographer of yout 
Headquarters with effect from 03 Oct 75 is countable toward5 
pensionary benefit only. But in regard to seniority it is countable 
with effect from 07 Dec 77 being the date of passing the speed 
test taken by the duly constituted selection board as already 
intimated by our letter quoted above. 

Sd/= x-x-x--x-x---x--x 

(J K Roy) 
Major 
MD (A) 
For Assistant Director (Adm) 

* 

'1 
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MARANIDESHALAYA ASSAM RIFLES 
DIRECTORATE GENERAL ASAM.1UFLgS : SHILLONG 

ORDER 

A/I-A/lU--Vol Iv 	 Dated Shillong, the 27 Dee 

Ministry of Home Affafrs vide their letter No 27011/43)9 
FP I dated 19 Jul 93 have upgradd 10 posts of Stenographer 8 
Assam Rifles. in the pay scale of Rs.1400-40_1600_50_2300_EB60_2600/ 
(Grade II) to RS. 1640-60-2600_Efl_752900/_ (Grade I) and 3 posts 
of Stenographers in the pay scale of Rs.1200-30-1560_EB_40_2040/ 
(Grade III) to Rs. 1640-60-2600_EB_752900/ (Grade I). 

In the light of 	Ministry's 	above 	letter, 	folio Win 
Stenographers Grade 11/Nb Sub(PA) of Assam Rifles are hereby 
temporarily promoted to Stenographer Grade I/Sub(PA) in the sca) 

	

of pay of RS.164O-6O_26OO_EB....75_290O/ 	per month plus oth' 
aflowances as admissible under the rules with effect from the forenb 
of 09 Dec 93 :- 

•(a) Shri J CPaul Choudhury, DGAR 

Shri Mrinmoy Paul, HQ NP Range 

Shri Subrata Das, DGAR 	
/ 

(a) Shri Bipul Ranjan NatI, HQ IG14R (N) 

Shri PraneshChakravoy, HQ AC Range 

Shri Bidyut Kumar Sarkar, DGAR 

Shri Niranjan Chakravorty, HQ 'A Range 

shri Pp Kurian, ARTC 

Shri PM Balakrlshnan, HQ NL Range (South) 

JC-C/360680 Nb/Sub El Baby, HQ IGAR(N) 

Sd/= x x x x x x 
(Rakesh Sharma) 
LtCo]. 
Asst Director (A) 
for Director General 

Memo No A/1-A/10-V01 IV/A 	 Dathd Shiflong, the 28 Dec 
Copy forwarded o :- 1 	

The Pay & Accout Office 
Assam Rifles 
Nanbha Villa, Laltumkhrah 
Shillong - 793 003 	

P.T. 

It 

c 	 j 

: 

AN 
 

-I 
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/ 2. 	HQ Inspector General 
Assam Rifies(North), C/O 99 APO 

HQ Nanipur Range 
Asam Rifles, dO 99 APcD 

HQ Arunachal Range 
Assarn Rifles, C/c 99 APO 

HQ 'A' Range Assam Rifles 
C/o 99 APO 

L-IQ Nagaland Range (South) 
Assam Rifles, dO 99 APO 

Assam Rifles Training Centre 
Dimapur 

Internal 

EST Branch (Gen) - for informatjon and necessary action. 

EST Branch (Bill) - 	 -do- 

IIPAO 

	

II. 	CS Branch 

PRO CeJJ 

Dir (Adm)'s Office 

Finance Branch 

Personal File 

Office copy. 

Sd/= x x x x x x 
(D Doonaj) 
CGO 
Directorate General 
Assam Rifles 

* 



Ser 	Name and eucationaI 	Date of birth 

No qua1 fl 

Shri JC Paul C -.:uhurv 	C)? Mar 142 

zP2eirec BP. 

Steno-I 

Date c appz-rZ--
m ent i V 

cadre 

- i:ii 
1 

Steno - EL 
I2O27 

L2.Y3 

Shiz_ MrnrnOv }iJ 
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rTT 

I 	Ii;. part :i 

Stenz - I 
	 Steno - ii 

Steno - 	] 

Shy: ubra; D..T 
	 1 Feb i-; 

	
C-no -  ill 

k• 

Steno - I 
	

Steno - EL 

Steno - 	I 

Pay Scrie FI5O--26OC'EB72900/ 

Date of 
ccrfirination 

n€ther 
SC/ST 

Steno - Neither 
70 

Steno-fl 
-.'. 

oL: 	.i() 

01 - 	 I .UO 

- 11 -d'- 

• 	 1. 	Sr± 	I3ipul 	Ranj.E-. Nath 	:Y7 Jan 	197 Steno - III Steno - EL -ac'-- 	Tenuxrarv 	Icnz 

Pre- Thiversit\ 03..12.77 iç 	DGAP 03.10.75. 	 On 

deputatn to NEC 	s:et.  

02.05.O 



I 

•1 
fleeda)&ItKB 	 r 
Tnspect Ge1 
Awes Rifles (sth) 
C/c 99 APO 

1.128/2 IA 	 May 96 

Mahanideahelsye Aesam Rifles 
Directorate General Aseam RifLes 
(A Branch) 
Shillong - 793011 

RPRE8ERTATION : SHRI B R IhTB* STENO GRADE-I 

Shri BR NATHf,, Steno Grade-I of this HQ has represented 
that his date of lnJtial appointment (is 03.10.75) has been 
wrongly reflected towards his seniority which requires 
raconciiiatkm. 

 The representation duly recommended by the IGAR is encl. 
r early disposal pleae. 

Please ack receipt. 

lit  
I 

(1us iheg) 
MaJ 
JAD () 

End 	: Nine pages 	 For IGAR 

4L4 

r 

I. 	 - 
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FPUNE 	 OTO 241300 	 RL NO 245368 
S  

H 
'I 	

I. FROM' 	IAR 
 

TO 	IGAR (N) 	/ 	 ' 	 UNCLA 	A 2968 

00 ,  

PREITTION(,.? YOUR ROMAN,ONE PT 128///A MY 24. 	(i R FiRTLY(1) 

INDFV1DUAL PATEt) 	PEED TET ON 08 DEC 77 WHICH WA 	MANDAToRy 

OUIREMENT FOR 	ELECTtON HENCE APP]LET 	RJHAT HE ID APPEARED BEFOR D 
mc TWICE BUT COULD NOT COEUPTO REQUIRED 	TANDARD(1)9MERvIcE 

o1J 
OM 03 OCT 75 TO 07 QEC 77 WAPURELYON TEMP BAV A 	PER ARRO 13 

0TH! ROLY ( ) REQUET 'CONNECT THEN IGAP (N)A339*b7 NOV75 
• 	 OJMMA A 3471 0Th JAN 77 AND'A5132DTD Q8 DEC 77ON TFIE 	UBJECT 

0 	

0 	
0 
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IN THE CE!TRAL AD1INISTRTIVE TRIBUNAL:.*GUWAHATI 
GU1'HTI 

1, 

• 	 In the matter of 

D.A. No.170 of 1996 

Rhrii Pinul Ranian Nath ,,Applicant 

- Versus- 

Union of India & others 
• RespondentS 

Written statement for and an behalf of the 

Respondents No,1 9 2 9,3 and 4, 

I,Shri Ani]. Kr Thapa,Lt(bASst.t! Director (D&V1) 

Directorato General Assam Rifles,ShillonQ, do hereby 

solomnly affirm and say as follows :- 

i) 	That I am the 	itt.DirectOrt'&V.) Directorate General 

ssam Rifles, Shillong and am acquainted with the facts and 

circumstances of the case0 I have gone through a copy of tho 

application and have understood the contents therao?. S 5vc and 

except whatever is specifically admitted in this written statement 

the other contentions and statements made in the application may 

be deemed to have been denied. I am authorised to file this 

written statement on behalf of all the respondents. 

2) 	That with reference to the statements made in 

p'aregtaph I to 3 of the applicatio n, the respondents hano 

comments to offer these being matters of record0 

3) 	That with reference to the statements made in paragrapfi 

4(a) of the application, the-  respondents beg to say that the 

applicant be put to strictest proof thereof. 

4) 	That with reference to the statements made in paragraph 

4(b) of the application, the respondents beg to state that the 

applicant was appointed purely on temporary basis with a p'rovision 

for termination of service ortone months notice. His temporary 

appointment had been necessiated doe to the illegal absence from 

Contd.p/2- 
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duty of Shri P.K. Kar, the permanent steno to DIG, M.R. Range. 

It is admitted that the appointment latter had an endorsement 
to the effect-  that the formal appointment letter would be issued 
by the IG:AR, However, issuance of such formal letter was subject 

to fulfilling of all formalities and terms and conditions govern-

ing the appointment of Stenographer on permanent basis. It is 

pertinent to mention here that the title of the appointment 

letter (Annexure-I) clearly indicates that the appointment of 
applicant was "Provisional". It is denied that appointment 

letter had been issued after obtaining approval from HO IGAR. 
It is also denied that the applicant was interviewed by a Selection 

Committee, instead he was interviewed by the DIG, M.R. Range, In 

this connection a copy of M.R. Range dated 7th Oct/75 is attached 
as Annexure-A, 

5) 	That with eeeee regard the contentions made in 
paragraph 4()(c) of the application that the applicant worked 
with sincerit -y and to the sat'isfaction of all concerned, the 
applicant-  be put to strictest proof there of. On receip-'t of the 
provisional appointment letter, Annexure-.I.) IGAR informed 

M.R. Ran4B vide their signal A 3347 datBth 17th Nov/95 (Annexure.B) 

that the question of issuance of formal appointment letter did 

not arise, Further it has been suggested therein that individual 
be asked to submit application for regular appointment. An 

application dated 26th Nov15 (Annrexure_Ii') was submitted by the 

applicant in this regard for appearing in the test. It is 

denied that IGAR had directed the applicant" to appear again before 
the selection Board and that the applicant, had been interviewed 

initially by a selection committee. Instead the applicant was 

initially interviewed by the DIG'AR, M.R. Range and he had himself 
app-lied for regular appointment and apportunity for appearing 

before- the selection Eoar'd vide his ap'plI'ca'tion dated 26th r'!ov"75 
addressed to HO IGAR (/nnexure...C), It is denied that the 
applicant appeared before the selection Board in compliance with 
the ICAR's directions to the extent that the applicant had himself 
applied for the said post. It -  is submitted that initially on 
3-10-95 9  the applicant had bee -n provisionally appointed subject 
to his p"assing of all requisit-e test:s. Later on 8th Dec,1977, 

/ 

Contd.p/3- 
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the app'licant was appointed temporarily after passing of above 

tests. As such it is denied that the applicant had been 

continnouSly working in the samepost since' 03-10-75. 

In fact the applicant twice app'eard in the test.s on 

28th Feb/76 and 30th June/76 wherein both the times her miserably 

f-ailed, copies of result heets are -' enclosed as AnnexureO and E 

respectively. It was only on 28th sept/77 that -  the applicnt 

appeared in the stenography test: which he' passed and on this 

basis he was regularly appointed and his seniority was reckoned 

from that-  date. As such the applicant can not claim seniority 

with effect from 3rd Oct/75 on the pretext that he' was 

continuously working in the same post -  Since then. A copy of 

D'0. letter -  No.A/V-R/2-70, dated 30th Jan/77 writte'n by It. 

COl K.S. Ilathur, AI6R (A/Q) at HQ rcPR addressed to Brig 
Nahar" Singh, DIGIR HQ M.R. Range is annexed as (Annexure-F). 

That -  with reference to paragraph 4(d) of the application 

the respondents beg to state that no comments can be offered on 

the so called case' alleged to have been taken up -  by M.R. Range 

with HO lCIR for reviwing the ordeir of appointment and for 

regularising the service of app:libant u.e.f. 3rd Oct/75 In 

the absence of any specific and exact -  reference kct of such, 

case. In any case, there is likelihood that the applicant 

	

• 	 who was performing the duties of steno to DIR i.e. the senior 

	

• - 	 most officer of the Range -  would have arr -anged taking up of 

	

• 	 any ee44 such case-  using his position. The fact remains that in 

accordance? with the rules, the applicant could be appointed 

on regular -  basis only after passing the requisite test, and 

not pTior to that The same had been adequately and correctly 

• 

	

	 brought to the knowledge of the app -licant vide Annexure-Ill of 

the arDp-'lication. 

That with reference to the statements made in peragraph 

4(e) of the application, this deponent begs to state that: the 

contention'"of the applicant that his name appeared at Sl.No.1 

in the promotion order No.A/1-A/10/66 1, dated 2nd f"ay/80 
Annexure-V of the application above, Shri Subrata Das and thereby 

Contd.p/4- 
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it appeared that he was senior to Respondent No.4 is denied. It 

is submitted that the subject promotion order has not been 

p'repered. as per the seniority. Shri Sukomal Chakraborty who i.e. 

date of regular appointment 14'-5-76 has beerr shown at Sri No.2, 

whereas Shri 5ubrata Das whose date of regular appointment was 

30-3...76 and who is senior to Sri. No.1 and 2 is listed at Sri. No3. 

Subsequently the gradation list giving out correct:. seniority 

of the appiicant was circulated to all concerned vide Directorate 

General Issam Rifles letter No.A/1-I/15.-76/01, dated 9th March/94 

(Annexedix as Annexure-G'). As per the instroctiori, objection if 

any was to be raised by 1st June,1994, which the applicant failed 

to do so. 

That with reference to paragraph 4(f) of the applicatiorr 

it is admitted that' letter dated 10_7-82 originated from HQ 

M.R. Range where the applicant himself was then posted. However, 

it is denied that by not acceeding to the request of HQ N.R. Range, 

any favour has been shown to Respondent No.4. Having passed the 

requisite tests only on 7-12-77 the applicant can not claim 

seniority u.s.?. 3-10-75. 

That with reference to the statements made in paragraph 4(q) 

of the application, the respondents beg to akata th submit that 

the plea of the applicant that for the first time he has been 

shown as Junior to respondent No.4 is: strongly denied as this is 

evident from the gradation list 1994 of Stenographer published 

by the authority wherein the. applicant has been reflected as 

)unior to respondent No.4. The averment therefore -  need to be 
discarded. 

That with regards to the statements made in paragraph* 4(h) 
of the appliOant, it is denied that-  with regard to the representa-

tions of the applicant nothing had been heard from the respondents, 

It is also denied that 7  no gradation list-  was over published and 
circulated prior to 15-4-96. Gradatio n list-  was also circulated 
in 1994 (Innexure-G), It is denied that Respondent Nb,4 is 

Junior to the applicant. 

That with regards to the stathments made in paragraph 4(1) 

of the app'lication, it -  is denied that the rejection of the' 

rrepresentation of the app -ii.bant amounts to daniel of lawful and 

bonafide claim of the applicant. It is reiterated that the date 

Contd.p/5- 
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off seniority of' the app:iicant is to be counted with effect 

f'rom the date of p'assing of the requisite tests and the same 

has been done. The departTnent can not' grant him seniority 

without: p-easing the re'quisit'e tests and against -  the interest 

of" other stenograp-hers who had passed the t-est:s prior to the 

applicant. 

That with regards to the statements made' in paragraph 

40) ofthe  application, it -  is denied that-  the post of Private' 

Secretary is likely to fall vacant:. Soon and as such the 

contention of the app-li'cant is denied. 

That with regards to the statements made in p'sragraph 

5.1 to 5'.11' of the app'iicat'ion, the respondents beg to state 

that, the grounds sought for as relif are baseless and has no 

legal force. No error in law whatsoever' has been corninitt'ed. 

The applibant was appointed provisionally on temp -orary basis 

eubjectt to passing of stenograpty test: and ultimately hei was 

issued with formal app-thint'ment letter from the date of' p'assing 

of' the required test, therefore.' no injustice -  has been caused 

to the applicant and the application is liable to bedismissed, 

'JR I F rcAlrio N 

l7Shri Anti Kr Thapa,Ltc,1 Son of'shri Inder Singh Thapa 

aged 	. .29 years working as 	Director in the Office 

of: the Directorate General Assarn Riflos,Shillong, resident of 

Shillong dbr hereby verify that' the statements made in par'agrapM 

/Zare true: to my knowledge, thse made in para_-/being 

.matt'er$of record are true to my information derived therefrom 

and those made' in the rest are humble submissions befOe' the 

Hon'ble Tribunal and I have not suppressed any material ract;' 

I sign this verification on this the 	29 7K day of 'I'iay, 

1997 at"shil].ong. 

0 P'ONE.NT 
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APLIATI0flRE.!IJLJR AP.POIc'flJMENT  4 STENR13 11 

Sir i.  

With. due respect 1 beg to inform you that I havo 

	

- -:-.. 	been appointed as a STENOGRAPHtR purely 'on temporary basis 
• in the existing vacanc!N* of Headquarters Iflizoram Range ASSAIl 
Rifles vide their appointment letter No A/1-01/75/2246.'47 
dated 27 Oct 75. 	 . 

0• 

Aä per Headquarters IGAR signal No A 3397 Nov17 9  I 

	

• -, 	 have to appear before the Selection Boardfor regular appoint- ;  
ment as such I request your hOnour, I may please be given an 

0 	
• 	 opportunity to appear before the Selection Doard for regular 

appointment ifnr-.H 	cr-yoJ4nness I shall remain 
ever gratsfil'to-ouH nhlig 
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(7 	1. SIri sItI1111TA PURKAYASTJJA 	80 words 	48 words 	ilecorninonded 
fyU( e" 	 with ii 	 for 

mistakes 	 selection. 

2. Shri S1JBRATA DM3 	 80 words 	:38 words 	- Ditto - 
with 2A 

- 	

' 	 - 

3, Shri. SUK0i'iJL ciiJUtttAVAftTY 	80 iords. 36 words 	- Ditto - 
-: 	'iith 40 	- 

njsj;:i3co3 
1 '  

/4, Sun i V S SMRIAJ,I 	'. 	80 words 	44 words 	Overaged 1 yr 
with 40 	 9 months. 
niIstaks 	 Recommended on 

condonation 
of overage. 

5. Shri BIPUL RAUJAN NATJL,/ 	
80 words 33 words Npt recommen- 
wIth 68 	 Aed since Is- 

-:. 	 take In short c:: •.:--. 	

0 	 -. 	 . 	hand Is more 
1 	than io%. 

• 	6, Slirl K K RAVI 	 80 words 40 words 	- Ditto - 
with 68 
mistakes 

7. Shri MILAN iAflTI 13AflUA 	 80 words 40 	 - Ditto * 
• 	 . 	 . 	 • 

 

with 60 
• . 	 mistakes 

• 	8, Shri PJIJWIP XII HAY 	/ 	Below stendard 	Not recommended 

9. Shri KJWAI LAL AATH 	 - dO - 	 - (10 - 

• 10, Shri SUJIT KR MU 	 - (110 - 	 do - 

ii. Hiss BIT11IKl IJIY 	 -do 	- 	 - (10 - 

• 	
. 	12. Hiss 13FFMJI-UU' 	.. 	- do - 	 - do - 

Miss I3IIARATI DUTTA 	 - do -. 	- do - 

ShrI BII4AL KUMAfl DEB 	 - do .- 	 - do - 
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2. •( 
Shri SANJIT KR. BH/ii- 	80 w6is,with  22'4Ord 	Mistake in more thar 
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7 • Miss .. PATWK 

5 Chri SWAIAN KR DES -do- 

91 M\ t AYA. 11AM I }JR 

100 S)iri pAsAIx3 Y 01.1100 

ii • Shri 11 	H 	ADIIYAPAK 

12. Shri A 	Cli. RAKHIT 

—13. ShrfKK 511 	TiCH-AR';E -- 

14 • Shri 11 tiES ROY 

15 Shri CALD. El) ILI3AR1I 1J11 0N 
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•t4oInR 0N3  
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Not Recommended 

-do-

-do-

-do-

-do-

-do- 

-(30- 

-do- 

-do- 

-do- 
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.18. 	Shri B]3W4JJT DEY 	 jeic*c1rd 	 Not Reconinended 

\' 

	

- 	 / 

It is recmended that the indi1duai: vid6 51 2 to 5 may be 
appointed temporarily subjjeät to the concl±t:ions that they are to 	 C 

re-appear in the speed test after three months and acquire required 
speed with accuracy. 

• . 

Presiding Officer Lt-Coi 

Me inbe r 
- 	 - - 

- 	 -- U' Lt-Col 
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--- 
--- 	 ç 
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f 

3 Jan 27 
I 	 r 	 0 

I 	 - 

Please refer to your DO letter/I.. 582211ST/I 
•f 5th Jan '27 regardIng permanent aka.rpti.n of your 

4 	
' 	 Stan.grapher&?zrg Elpul Ranjan Nath. 3 

; 
'' 'Ehri Nath app.arnd hif.,. the DPC' twice In the 

past, but c•uld not c.me upto the required standard. !?e 
service rules do not parmite.risptg.n from the passing of 
speed teat by a aten.graplz.r bef•re being aba.rb.d in 
pernant cadre. I th.ref.re  request you t.plsaa. advise 

• 	
' Chri Nath to dev•te his time in increasing his prefiotanoy 

	

NJ 	 in sten.graphy ac that he can qualify himself in the next 
teat,u',toh I. likely to be held some time in the let half 

, 

 

Of 1977 Pirm dates for the some will be intimated well in 
. 	

. . 	 advance. 

••.I.h' ' 

I .  

:•, 

1,• • 

-. 

: 

	

-• - ..••.-•--,•.J 	

. 	 '3 	 1 .ILI 

I 

i•' 	

':., •.• 

0 

 C~v. 



A/.I.-i11-71 P1 

It '• 
J\a1t i1'fin 

r(t(Le GerWr] 1\n.am RifleS 

9/1 

0 

TeJ NO 	PAJIX 230227/ry3()  

List 'A' 
List: '13' 
L i s t 
L1IsL E' 
L,Isb 

ARGI$ DI-.e 

E:t flrarich 

GruJ)AT:r oii LL;i 1  IN tj;.;rEc'11 OF' SAO/JAOJSUI3 (cLE!K )/ 
SLNJ OR A(C..OIJN /\UJJND/tJ13 (cLFRK)fufADAsisrAr/ 
}J/V1LiJJ4R cJ1IIn(s1'uI)A; \JJI.) S't 1 ENOG1U\P1IR GIU..UE I, 
II, 	AIin iii.. 

 .... .................. 

I'h 	'j11.n" :! 	 rv L)O 	'• 	Lion an on 01 Mar 94 
iii rr pocL o..Je.I .L-i.1i ir 	I 	of 	Lir,i 	Lt:fl 	Ii fl(Jfln/IJI1I.tn 	lT' 

.fToiwarderi, hereii 1.:!I\ 

a) SÃo 

c) 	ii 	C or J:/on  or Arcrij.rit:anL 
(1) 	1fl/.iib ( I.erl:)/ f!cal Anni.nLanL 
a) I lavi ida r 
f ) S Len gr phrrs Cdn I , :1: L , and 

2. 	The par Li.cuiars I rt-co.rporated against each individual in 
GriciaLiori I .ini: lavo U2rI v: 1 	r1 and ocrutinised from tLe 
avai].abie (]oCUmdnI:n, 

3 	Numbc'T oJ: rprTh H r'nI. i on cm scniority have been made in thE 
present GradaLion hJs L. i\ny H' rHior ohse rval: 1 cnn may he forwarc1e 
in letter form and NOT by riq.n.mi. r11()flqwlth p::oper documents 
:i. 	!PPrt:  duly n ''i:' I:J ii rvcl/v.r I FJcd by 11nac;1 of Of fice from 
service/PS ci cutur.3nLn (' ind:' vi 	I. for oxartiu,TiI,:i o 	and .furLlier 
action. 

'I. 	Observati 'Jns , I. F any, shouki reach Lhi s Directorate by 
01 Jun 91,  

, 	5. 	.!.'i(;n 	aF 	

j -'L,  L, 

( 	s1'i 81 a rma ) 
it Ccl 

An st:alc.c'd aI)(V 	 Annint:a,it DircLor (A) 



STENOGRAPHER PS TO DG 	- 

dc'toaT 'te 	fThirtfTEte 	5patecf - 	ehr r 	eaks 

cualification cn varous Owo nirrnaticn Sc/ST 
cadre I 

. Shr±ima1 Kanti 	Oiay 42 Steno- -III StenoII Neither 

Charaborty, BA k 28.08.63 16.09 70 

(PS to DG) 'I / ' 

16.09.70 19..11.79 
/ 

/ 
Ster 	- I 

\ I  / 

I 	• 
: 



1:2~  V C 
A 

 I ~ " ~ lc 
Gr.adation List 	 - 

Stenoarapher Grade  

Sri 	Name and educat1oia1 Date of birth Da-te ofapt - .[ Date. :f .c jWriethe 	Rrârk 	: 
No 	aaLificator 	 F 	 or vriis 	mation 	 SC/ST  

toadr  

5 	 6 	 7 

Shri J C ?au1-' 	 01 Mar 1942 	. Seno - 
 

-II 
croudnury, 4. -  we± 26.5.70 	 - 	.- 	 -.cL 

* pDe r aed S / 	 teo - IL- 	Steno - II 	 L/1-/ C 	 - 

	

- - Q M?R 	 - 

Steno - I 	 1.WZ 	27o- 	. 	 • 

Steno - 	

wef 01.1.80 

wef 09-12-93 	 . - 	 .... - 

. Shri Nrinmov Paul ' 	 Aor 194.3 	:en-I II 	.. : . . . 

• 	 18.8 '72--- 	 ACR  
- 	 . 	 •. 	 j-/ri 	Jg-'L! (J•- 	-( 	.. 	C7 

-t ,ero-iE - wef  

ef 17 2.76 

end - 

,w - 79.12.93 	 . 

Snri Surata Das 	 Cl eo j. 95L 	 'eo-IiI 	Sno - 22 	- 	 - - 

353 - Steno 2 	- 	 - 	 ef 	 - nQ GAR ef 	 - 	 - 

bm 	 f'Szeno - ii 	25.6.85 

wef 02. 5.80  

• 	 . 	 . 	 Steno  

'e± 09.12,93 
steno 

41 	 an 19 	

256.85 	 - - 

S:enO - II 	 o .C -we 

	

2.5.80 	 . 

1. 	 Steno -. I 	 08..5. 8 . 	- 

wef 	12. 93 Z59. 	 - 
S  

-- ---.-- -- ----- ----- 	 - 	 __:_.L_ 	_. _---- - . 



gw 
2-  

	

S. 	Shri. Pranesh Chakra'724 Feb 154 	TviStWr.f
.:t 	- 

-bortty, HSLC 	 02-02-77 - 	:QR(S) wef  

Steno I 	 - 	Steno III W:. 	25-06-05 
22-02-79 
Steno:IWe 
06-37-04 	 - - 
Steno I wef 	 r. - 
09-12-93 	 - 

Shri Bidyct Kurnar/ 	195 	Steno II 	:;:teoII 	 •-- 

Sarkar, Steo = 	 15-05-80 = 	 DGAwef 	 -- - 	 -, 

/ 	 - 	Steno II wef  
' H 	 31-08-85 	 Stenc II 

Steno I 	 HQ NLRN)wef 
• 	 9-12-93 	 21-09-88 	 -.• -. 	 - -- 

-. Shri Nanan .- 	 1947 	LDA we 01-66 Seng III 	•. 	.-Y 	. 

Cha1crabortt, 	 j 	Steno 1 wef 	Q 	wef 

Matric Steno I 	 01-10_e1 	 253685  

/ 	 StenollWec 
- 	 •1, 	 16-11-87 	 1. 

(-Steno I wef 	 . -=-- 	- 

• - -- 	 39-12-93 

	

S 	ShriPP 	 11 Feb 1946 	A we 086 StenqII 

1atri-c Steno I 	 Steno 1 we± 	0 	wei 	 - 	:- 

	

'; _5-13-2 - 	25-0685 	 _-- - 	 - 

Steno 	wez 
16-11-87 
Steno I wef 

- 	 cog-12-93 	 . 

Shri p- 	-krishnan-3 Mar 1951 	sect wef 0-571 -: St 
	

'- 	 --- 	 •:z1 

PU, Steno I 	 Steno III we-f, 	DGAR HQWef  

15-13-82 	 21-09-88 	- - 	 5-1.-32 	 :.:_i:_ . 	•. 
Steno :1 wef  

01-06-88  

- 	 Steno I wef. 	 St' 
' 09-12-93  Contd.....3...-. 

• 	 •'. 	

. 



/ 

44 

5ub/ 

 

we £ 09-12 -9 

 

.r 

- 	 / 

-\ 

• 

/ 

91 

$ 

I - 



S 

GraaatiOflst 

/ 	
- -' 

	

Sri 	
ea Edr - - Date f birth 1 	

R 	 - - 

No 	aa11ficator 
	I 	

on aro 	I 	 I SC/ST 	I 

-- 

	

shri praodh 	02 Jan 1957 	Steno III 
we Steno II wef 	Neit 	

k 

:<ar Ch&rOrttY 	
) 20-06-83 	.- H CGAR W$- 

 

	

steno - 	/ 	
Sten II wef 2-39-C:: 	 - 

	

-,:-L 22-091 	
- 	- 

	

2. 	Shri Moha N 	
23 ay 1/659 i ' Ln)/W wef 

 

15-05 
Steno - 	

1 	- 

	

I
Steno 11 wet 	

---r 
/t 	20-06-83 	 -  

Steno iwef 	
.: 

	

IZ 
3. 	Shri N BaiaChafl/ 25 Aug 19 
	Lnk/Wr wef: - 

dran, SSC 	
g_0172 	

_ 

Steno - 	
- 	Steno III wf 	- 	 - 	 - 

- 	01-08-83 

> 	 r'- 	
Steno II wef 
39-12-93 	 -• 

/ 	
f

350494 / 	2 2S Ma 195 	Lnk/k 	wee-.- 

	

/C1kwe 	 - 	 - 	 - - 	

I 

Szno- 	 H
17-OL-83 	 - 	

oC 	C 

	

av/PAWef 	 ---'-- __-- p_

.  - 

	

/ 	
I 	 010684 

 

Nb/SUb/PA- 

41 



- 

-• Gradati.n List Iffl 
- 

.1 1grpher Gra - III 
 

G 

- -------------------------- ' 	rl J'Nami e  and Edn 
No 	qualification 	I 

Date of birth 
- 	 a 	 ,- 

Dat-f appt 
- 	 — 	 - 	 - 	 -. -. - 	 -- 	 - 	 - 

Iate. 	f ConfL Whether 	- 	 Rznark on van 	is- jation'- SC/ST ____1 ------- 
1. 	

ShrSwapan Chou- 03 Feb 1964 Steno III wef Steno Ii 	- Nher 	 35 	 9 
Steno 

- 

-- 	

• -T- --- 21 -~-09-88  
C/360558 Hav/Sten(i 01 Jun 54 ec/Wtr wef - 

Hom Nath Chhetri 
' 

\ 
Si -3G? 	/ :- 

- 

~ Ic/vtr wef 
- 

17-11-73 

( 	I 
is-1t-8 

Nk/Clk wef 
 ;;•t! 

Hay/Steno wef 

7 	-H A 	 Ail 
C/360347 hav/Steno15 Oct 

IIS51 Lnk/vtr wef 
P IJose, SSLC 6-1t-70  

- / - 

Nk/Clk w / 
01-09-80 
Hay/Steno wef - 

-.j 4. 	Shri Pulk Chakra- 
borty, Steno III 

03 liar 1962 Steno III yef Steno T 31-12-86 	. QDGARwe 

5., 	C/360998 Hv/Sten.o 
.aveeiiran Nair 

1-ar-i92 Rn/.ORL 33: 
Steo-Ii 

- - 

24-06-81 
Lnk/wtr wéf -  

--: 

26-03-84 
lc/C1k we 

- 

_ 18-02-88 
Hay/Steno wef 

.' 

27-11-88 2 
- 	 -:-.- 

- 	 33 
'Z Ofl 	.... 	- 

/ / 

il 



-V 
- 

67 
,- 

S/350428 CHN/Cip 	29Nw 1949 
C G Rajagoa1an Nair./ 

Rfn/ORLwef 	1 
01-12-1966 

Neither 

PU 	 rt Hav/Cp wet 	- 

Hay/Steno 

• 	 / 

Wef 03-11-93 

-../ 7. 183886 Rfn Chand.,/ 	5-Sp1967 
Rain 

Rfn/GD-wef/ 	•, 	•- s?e Arya, Matric 26-02-87  
Steno III 	 I 

day/Steno 'II 
-; 	-/ 	 -.- wef 	 P"Jvj - 

r 

41, 

4 • / __ _ 	 - 

- 
f---.4-S--- /t' \• 

• 

_ 	• 

/• • 

• 	
-. 

•fii 
/ 	\\ 

= = = = = = = = = = = = = 	= = 

• 

• 	
• 	\ 	.• 	= • 	-- 	 = 	= = = = -== - 

— --- - -- • 	 • • •, 

• 

- • 

- 	

• 
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IN THE CENTRAL ADMINISTRaTIVE TRIQNALL@QWABAT I BE.j 

Qa1z_s 1996 

Bipul Ranian Nath Vs1. Union. of India & Ors.. 

tbtcr 	'rc n 	ru •ic 

1975 - 	Appiicants 	name was forwarded by 	the 

• Employment Exchange alongwith other 

candidates pursuant to the requisi'tion from 

Ptssam Rifles for recruitment of Stenographer 

'Grade-Ill after 1einçj interviewed by the 
• 	 N 

duly constituted selection committee He was 

selected and was appointed in the pay scale 

of Rs. 330-560/- by an order dated 

27.10..1975 (Annexure-I) 

-- 	In the appointment letter, it was stated 

that formal letter will follow from the 

inspector General, Assam Rifles, 

Shillong.Although the Annexure-1 appointment 

letter was stated to be provisional it was 

issUed on approval from the Headquarter, 

Inspector General, Assam Rifles, Sh1liong 

3010..7B - The Applicant by Anne<ure-iI order was again 

shown to be appointed in the past of Grade-

III Stenographer purportedly with effect 

from • 8..12.77 though he had been 

continuouly working in the same past sInce 

3..1075' and had been getting his annual 

• 	increment regularly.. 

2 



18.3.79 - The DIS, Assam Rifles took up the case of 

the Applicant with the Headquarters for a 

review of the order of appointment and to 

r'egu- larise the services of the Applicant 

with effect from 3.10.75 However, the 

request so made was rejected by Annexure—IjI 

dated 23.79. 

- 	By 	Anne>ure—IV 	order s 	the 	Applicant 

alonQwith two others were promoted is  

Stenographer Srade--iIl wherein the Applic:ant 

was shown at SI. No.1 and the Respondent No. 

4 at SI. No. 3. The Respondent No0 4 had 

joined the service on 30.3.76 as aqaint the 

Applicant's Joining on 3.10.75. 

10.7.82 - The Deputy - Commandant-wrote 'to the US, Assam 

Rifles urged upon removal of disparity meted 

out to the Applicant and to regularise the 

service of the Applicant with effect from 

3. 10.75 but the same was turn-ed down by the 

- 	Second Respondent. 	 - 

27.12.93 	By Annexure-7 order, the Applicant alongwith 

others including the Respondent No. 4 was 

promoted as 6rade—I Stenographer with effect 

from 9.12.93 in which name of Respondent No. 

- 	4 apeared at SI. No. (c) as against the 

- 	- 	Applicant's SI,, No. (d) thereby showing the 

Respondent No. 4 as senior to the Applicant. 



The Applicant being. aggrieved 	submitted 

numerous representatiorcs but to no avail 

Kowever, he was not in a position to locate. 

his seniority position as till 15.496 no 

seniority list either provisional or final 

was published. 

15.4.96 - The Applicant could find a gradation list of 

• Stenographer, Grade-li where he found his 

name below the Respondent No. 4 although the 

said Respondent is junior to him in all 

respects having joined in service after six 

months (Annexure-8). 

The 	 Applicant 	 submitted 

represe'ntation!obiection against the 

aforesaid seniority position whih was duly 

recommended and forwarded by the Inspector 

General stating that the grievance of the 

Applicant is genuine and deserves favourable 

consideration. But the Respondent No. 2 

rejected the representation by his signal 

• 	 dated 	24.6.96 	(Arinexures-9 	and 	10 

respectively. Now the next higher post of 

• 	• 	 Private Secretary is to fell vacant and the 

pplicants case may not be considered for,  

• 	
such promotion in view of the lowering down 

his seniority and in that even, he would 

• 	 suffer irreparable loss and injury. 



r 

4 

SUBMfl3SIONS 

1 The Respondents acted illegally in not counting the 

total length of continuous service of the Applicant 

towards seniority from the date of joining the service 

with effect from 3.10.75. As against the joining of the 

Applicant In service on 3.10.95, the Respondent No. 4 

joined on 30.9.75 i.e. about six months after the 

Applicant and thus he could not have been made senior 

to the Applicant. 

The Respondents could not have issued the impugned 

order without assigning any reason thereof. Law is well 

settled that total .ength of continuous service is 

required to be counted towards seniority. Accordingly, 

the Applicant should rank senior to the Respondent No. 

4 , 

The Applicant was appointed against an existing 

vacancy after, due selection by a duly constituted 

selection committee and with the approval' of the higher 

author'ityand thus he is entitled of his seniority with 

effect from 3.10.75. The impugned signal dated 24.6.96 

being a non—speaking one, is not sustainable. 	A 

chrished right of seniority cannot be taken away or 

jeopardised in such a whimsical manner without any 

application of mind. 


